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N ‘ Central Administrative Tridunal
' . Calcutta Bench

OA Ne.285 of 97

Preseat Hcm'ble Mxi D, Pyrkayastha, Member(Judicial)

Smt. Rekharani Bhattacharya & Anr.

Vs,
Unien of India & Ops?

Fer the Applicant : Mri P.Ci Das, ld.Advecste
Fer the Respendent : Ms. U. Sanyal, Ld.Advecate

- Heard en: 24-4.98 | Date of Jydgement Q}L$4&q%(

ORDER

‘Heard Ld.Advecates of beth the parties ever an applicatien
under Sectien 19 ef Indian Admimistrative Tribsunal Act, 1985 fer
directien upen the respendents te allet railway quarters in faveur
of applicant Ne.2 en cempassionate greund under the Father and Sen
Rules eut ef turn basis vide applicatien dated 14.4.86. Accerding

te the applicant, despite several representations have becn made
by the apﬁlicant, respepdents éid net take any decisien invthis 1
regard, Rather, instead of taking any decisien, the respendents have27
served eviction netige upen the applicants vide letter dated 21.2,97
(Annexunc ‘H' teo the applicatien). The applicants made represemta-
tions te the cencerned authorlty for alletment of his father's
quartens in faveur ef him out of turm en the basis ef the serviee
rendered by his father in the railway department. In view ef the

afonesaid circumstances, I am ef the view that respondents being

leyer, should censider the representatiens fer glviag apprepriate

paa’

relief as per ruyles as

yed fer,

2. It is feund that the respendents did net take any decisien
regarding alletment of quarters undeb the Father and Sen Ryles eut
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of turn as prayed fer till date, InSteaqﬁghe respondents started
eviction gpRessduse feor vasating the quarters already in pessessien
of the applicants. |

3, In view of the circumstances, I thimk that it is a fit

case teo direct the rcsPQndenﬁé te take decisien regarding represen-
tatien of the appiicants in accerdance with the rules within 4
wezks frem %hﬁiﬁg;{ipt of this erder and the applicants be cemmuni-
cated the reasoned decisien within ene menth frem the date of taking
¢ecisien in this regard as per erder of this Tridurmal. ‘Till then
respondents are restrained frem tékimg any actien in pursuance .
of the letter dited 215%2,97 (Annexure *H' te the ajpli@atien).

Aecerdingly, application is dispesed of awardimgvno cests,

Hoagqs? v

( D% Purkayastha )
Member (J)



